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THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFAR SHARIEF):
I would like to humbly submit to the
House that the sanctity and secrecy
of the Budget ig fully maintained.
1t is only imagination and speculation

in some sections of the Press based
on assumptions and  presumptions.

Wowhere the proposals or the figuves .

as quoted tally. This issue has al-
ready been raised in the other House
this morning. Since the Budget is
already presented as Shri Advani
has made out, if you see the propo-
sals, nowhere they tally with what
appeared in the Press. I am quite
sure it you go through it again and
compare it with the figures appear-
ing in the Press, you will find that
nowhere it tallies. With this state-
- ment, T would like fo seek your
germission to lay it on the Table.

SHRI LAL K. ADVANI: So far as
laying is concerned, it is his right
and you wil] permit him; I have no
objectioni. But my point is that in
this particular case, there has been
leakage and I have identified ...

MER. DEPUTY CHAIRMAN. T
think. ..

SHRI LAL XK. ADVANI: My point
1z that in the past, all the Chairman
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and the Presiding Officers have takem
such matters seriously.

MR. DEPUTY CHAIRMAN: 1
think the hon. Members know that
newspaperg do make some guesses
and speculationg and if sometimes..

SHRI LAL K. ADVANI: You have
wot gone through it; you see and
compare,

MR. DEPUTY CHAIRMAN: And
if sometimes the guesses are very
close to the proposals. It cannot be
presumed that there is a  leakage.
But if the hon, Members feel that
there is any such thing, let them
make a proper request in the proper
form and we can consider.

THE BUDGET (RAILWAYS)
1982-83

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K JAFFAR SHARIEF):
Sir, I beg to lay on the Table &
statement (in English and Hindi) of
the estimated receipts and expendi-
ture af the Gavernment of India for
the year 1982-83, in respect of Rail-
ways.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Reported Widespread Communal Vio-

lence jn Pune and Sholapur jin Maha-

rashtra since 14th February, 1982 —
Contd,

MR, DEPUTY CHAIRMAN: Now
we take up Calling Attention. Sori_
Syed Shahabuddin. You put your
quesiions now.

SHRI SYED SHAHABUDDIN: I
will put only questions, I want to
know whether after the anti-Azaan
campaign, a number of Mafawalles
or Imams or Moazzing requested the
police for licences for playing of
loudspeakers. Is it a fact th&'t
all those applications were swmpmari-
ly rejected? A B A
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My next question is, at the Peace
Committee meeting bheld on the 16th
February by the Maharashtra Chief
Minister the General Secretary of
the Maharashtra State Janata Party,
Bhai Vaidya, was nearly assaulted
by some people who were partici-
pPating in that meeting I would
like to know who those people
were and whether they belonged
to any  political party of any
semi-political group. Sir, I want to
know whether the Chief  Minister
sctually said that there is a foreign
hand behind these disturbances. If
so, 1 would like to know what his
reasong are for this statement 1
would like to know whether the
Government will order a full probe,
a full judicia] enquiry into all the
circumstances starting from the beg-
inning of January which led to the
creation of communal tension,
finally endiig with the processions
at the end of the Jan-Jagaran fort-
night. I would like to know the names
of the prominent persons who have
been taken into custody under the
National Security Act., I believe the
Minister said the number was.19, I
would like to know the names of
those persons. ..

MR, DEPUTY CHAIRMAN: He

oan lay it M the Table; he cannot
read the whole list,

SHRI SYED SHAHABUDDIN: I
would like to know their nameg and
if they have any political background.
I would like to know whether the
Government is prepared to bap such
organisationg which incite communal
bropaganda, like Patit Pavan Samiti
or other organisations which have
been named here.

And finally, Sir, I wrote a letter
to the hon, Home Minister on Feb-
ruary 5 based on information receiv-
ed by me that situation is getting
serious and he should kindly take
immediate action. And I had request-
ed that he must stand up and pub-
licly denounces this Patit Pavan
Samiti’s demand for a ban on Azaan.
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I would like to know what actiony
hasg been taken by the hon. Minister
after he received my letter, apart
from acknowledging it nearly 12 days
later. .

SHRI P. VENKATASUBBAIAH:
Sir, I will first deal with the letter
which has been written by the hon,
Member to our Home Minister, im-
mediately after the receipt of the
letter, we conveyed to the Maha-
rashtra Government {o take appro-
priate action in the matter. About
the Azaan, 1 have already made it
clear while answering a supplemen-
tary put by...

MR. DEPUTY CHAIRMAN: What
has happened to that letter? He
wants to know this.

SHR] P. VENKATASUBBAIAH: 1
am coming fo that, I am only refer-
ring to what action has been taken
and what is the real state of affairs.

The hon. Member hag mentioned
about the demand for bahmning of
Azaan, which is being done through
loudspeakers. I have already quoted.
I have already said in my previous
explanation, about this Azaan thing.
Sir, the position is this. At Pune, on
4-2-82, a threat was held out that if
Azaon made on the loudspeakers on
the mosques was not discontinued
forth with, the Shiv Sena would
stage dharna in front of the mosques.
Eventually, the threat was not car-
ried out, No threat was made by the
Patit Pawan  organisation. The
person behind thig proposed agitation,
the Shiv Sena leader, Nandu Ghate,
wag subsequently detained  under
the National Security Act This is
the background.

Now, the position in regard i@
granting of licences for the use of
loudspeakers is that, at  present,
licences are granted for the use of
loudspeakers from 7 AM to 11 P.M.
Some Muslimg had approached the
Commissioner of Police, Pune, to
grant licences from 5 AM to 11 PM,
which was not acceded to by the
Commissionér of Police, As a symbolic
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protest, the licencees returned the
licences to the Commissioner. This
_ was only symbolic because, the use
~ of loudspeakers for Azgan was being
eontinued from 7 AM to 11 PM and
in regard to advancing time from
7 AM to 5 AM no restriction hag been
put. It was only said that Azaan
should be started without using
loudspeakers from 5 AM to 7 AM
and from 7 AM to 11 PM, loud-
speakers can be used. It was hot
that any licence which had been given
wag withdrawn or that any action has
been taken. It was only a symbolic
thing. As I have mentioned to the

hon. House, as a symbolic protest,
they have returned these licences.
But this was not put into action.

Azogn wag being continued from 7
AM to 11 PM and the Police did not

interfere with it and no action has
been taken against them.
There are certain other things

which have been mentioned by my
hon friend, Shri Shahabuddin. He
has written a letter and I have al-
ready said what action hag been taken
. in regard to it. Then, he mention-
ed that there are a large number of
organisations. He quoted a number
of them. He asked, who are behind
this and what is their main motive?
I have already explained about this.
There are many orgahisations. With
the intention of doing something to
damage unity, some communal ele-
ments enter into these organisations
and they would like to exploit the
situation. We have given guidelines
to the State Governments. This is a
very long thing., Guidelines are is-
sued from time fo time tp various
State Governments to keep a watch
over these matters. This js a long list
of guidelines, which have been
given to the various State Govern-
ments, As I said, the Government
js neither complacent nor that it
iz taking this # a leisurely fashion.
All possible steps are being taken.
Another point which I would like to
mention is this. Thig incident took
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place on 26th January. Consequent
on that four goondags were arrested
under the National Security Act
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The thon. Member has mentioned - -

about the fall out of Meenakshi- .
puram. Here also the Government
is keenly watching the activities of

some of these people, We have also

brought it to the notice of the vari- .

oug Siate Governments and asked
them -0 be vigilant in this respect.

The other thing is about the
Janata [Party member .‘hav'mg heen
assaulied in a meeting I do not
have any information with me ay the
moment and I will find out what has
exactly happened in this case. About
some statement, he has also mentjon-
ed that there is a foreign hand in it.
I do not know whether the Chijef
Minister has made such a statement.
If there is any such statement, I will
enquire about it.

About the judicial inquiry and the
names of prominent members who
are being involved in this organisa-
tion I have to get information from
the respective State Governments,
About the ban of communal organi-
sationg I have already intimated to
the Hpuse and time and again we-
have said that banning of communal
organisations  will not solve the
problem. That is not the way. The
only way is to mobolise all the se-

cular forces in the couniry and we .

have to take not only administrative
but mobilise public opinion to main-
tain communal harmony in  thia
country.

SHRI B. D, KHOBRAGADE
(Maharashtra): Mr. Deputy Chair-
man, Sir, it is rather un-
fortunpte that communa] distur-
bances have again erupted im
Puna and other cities of Maharash-
tra. Ever since conversions in Me-
enakshipuram there have been a
continuous efforts to malign the
minority community in this couhtry.
Continuoug propaganda hag been
carried out to the effect that the

- af

+ .
- \

converions in Meenakshipuram were -
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made with the help of foreign
money. Even now  allegation has
been made in this House, but it 1is
strange that no evidence is forth-
soming. {Mr. Shahabuddin has sug-
gested that all foreign donations
should be banned, that there should
be a common law. We welcome it,
but there should not be any kind of
misunderstanding on that account
and no minority community should
be maligned  If the Government
has any evidence, it should be pub-
lished. Otherwise, the Government
should, in unequivocal terms come
out with the statement that no
foreign money is coming in  this
country ang no foreigh money is
playing part in conversions. Allega-
tions were made that there are so
many other organisations which are
receiving foreign money. Allegationy”
and counter allegations will always
be there, but the whole national
atmosphere is vitiated on this ac-
count  Therefore, it is the respon-
sibility of the Government to take
the Country into confidence and
make the position clear in this res-
pect. We have to create communal
harmony in this couitry. We have
always to realise and remember
that this country consists of many
religions and until and unless there
is religious and communal harmony,
we cannot have national iitegration.
From that point of view the problem
of communal harmony is to be
looked into.

Now, so far as the Pune incident
is concerned, the atmosphere in
Pune was known to the authorities
well in advance. The relations bet-
‘ween the two communities were not
normal and there were indications
that some sort of trouble was likely
to arise. For some reason or other
the minority kommunity in Pune
was being harassed. Thig may be
on tht reasots of Azaan or may
bg for some other reason, Slogans
were written on  the walls: Masjid
toro, Mandir banao. The Government
ehould have knowp that there was
every possibility of trouble if the
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Vishwa Hindu Parishad or the Janata '
Jagran Morcha was allowed to take
out the procession. Ultimately,

the Maharashtra Govern-
3 pa1. ment has banned the  pro-

cessions of Janta Jagran-
Why was this step not taken by the
Government earlier? Had the Gov-
ernment taken this step earlier,
there 'would have been no com-
munal disturbance.

Secondly, why wag this procession
allowed to pass through the Muslim
locality? Thirdly, why was some
part of the procession allowed to go
towardg the Irani hotels and burn
these hotels?

Now, Sir, the question has been
raised regarding banning of  loud-
speskers. T would like to say that
there should be a uniform law or a
uniform policy in this regard. Every
morning at 4 or 5 o’clock in every
Hindu temple we find some sort of
bhajan kirtan or something going on
If you allow one community to use,
Joudspeakers, then mnaturally the
other religious communities would
also ask for similar permission. In
this respect, I only want to quote
one instance. In many Government
offices in Maharashtra, Ganesh festi-
val ig celebrated. There is no harm
if people celebrate the Ganesh festival.
But why should they be allowed te
have the idol of Ganesh in Govern-
ment offices? Why should they be
allowed to celebrate the festival in
Government offices? Supposing
tomorrow Sikh people come and say
that they want to have “Guru
Granth Path” or a Sikh festival in -
the Government offices will you
allow that ? If the Buddhists to-
morrow come and say they want to
have the Buddhist festival celebrated
in the Government offices, will you
allow that? You allow thig thing
somewhere and then when the other
religious communities ask for the
same, you prohibit them. The same
thing has happened in the case of use
of loudspeakers. The Hindus started
it. ‘Then all other religious communi-
ties have asked for the same permis-
sion. You cannot stop them.
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seree v we favafgrg afve, g2
qrg & qUsr q4g9T Fuv arfwa qv ?
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F I AT Orfed sty Qg aX ST
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feqdqa wadl 1 E vgarg o sa AF
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gfrFramg I fr g o faa 719~
T FI AT AWF FOE FAEST
sdraar gfger aiey , wa *igg @
FHTam] & fgas, [ 38 0F
& am faar, faem ferg afoeg,. o &
7 ferar, 9% faares sraand) w50 1

SHRI P. VENKATASUBBAIAH:
Sir, the hon, Member hag put certaim
hypothetical guestions. What I have
submitted earlier was that some
matters were brought to the notice of
this House, that certain incidents
happened znd certain organisations
behaved in such a manner ag to
incite communal violence and so en.
Thesg are the mattery which are te
be inquired into. That I have men-
tioned already. He has mentioned
about having Ganesh idolg in Gov-
ernment offices. Whatever it is, Sir,
wg have clearly given in our guide-
lines that thig is a secular couniry
where everybody hasg got the right to
worship in the manner that is possi-
ble, but as long ag it doeg not ge
against the gecular character of the
country, SeculariSm dogg not mean
ne religion at all. It is only to give
respect to all the religions, and we
have got that great privilege. We
are proud that in our country people
professing different faithgy and reli-
gions are there and we are maine-
taining a communa] harmony which
no other country can' be proud of.
That ig our rich heritage. But these
are the ugly symptoms of a situation
where certain disturbances are taking
place. In some places they are taking
place very often, That is why we
daid that communally prone &areas
have to be identified and persons
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who indulge in such thingg have to
be noted and that the press must
also have rapport so that any
writingg in the presg may not incite
violence. There have been detailed
guidelines and the Maharashtra Chief
Minister will naturally be in pos-
. Session of all the factg and figures.
Even then, wg have constant dialogue
with them and we see that the
sentimentg of all the peligioug minori-
ties and other people are respected.

Sir, by whatever we say here, we
should nog create a situation where
We aggravate the confrontation bet-
ween one community and the other.
There should be nhg baselesg charges
ag otherwise it will complicate the

-~ problems and create further pro-
blems. Our aim should be to streng-
then and mobilise secular forces and
see that wherever communal forces

_ are there, with all our united effort

: We must gee that they are contained,

;- they are eradicated and good and

‘¢ congenial atmosphere for communal

. .- harmony is established. Whatever my

-¢ hon. friend, Shri Khobragade, has

- stateq on the floor of the House will

be taken not, of and conveyed to
the, Maharashtra  Government for
their comments and whatever neces-
sary action they have taken in the

L

- context of these things has been
- explained, What steps the local
- administration hag taken i the

prevailing situation cannot be gtated
on' the floor of the House. Under the
prevailing circumstances, according to
the exigencies of the situation pre-
vailing there, they mus: have taken
proper and corrective stepg to see
that theg. matters are not further
- aggravated.

On the January incident I  have
given a dotailed report. In January
a processliy, wag taken, some slogans
were raisail, some people were ar-

= rested and some were taken wunder
. " th, Natlonal Security Act ang from
.77 28th Janulry til] 14th Pebruarv this
~ procession was organised by the
" Vishwa  Hindu Parishad.
duently §§ ended in a public meeting
bu; thers was ng incident of that
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sort. The situation wag peaceful and

there wag no inkling of communal -

disturbanceg taking place, Al] the
anticipatory things have been taken
care of by the administration, but
when such things did happen really
we have to take all possible actions
to see that guch things do not occur.
We have already given a long list
of guidelines to the State Govern-
ment, Apart from 31l that, we want
to put down all these elements,
wherever they are, for the safety,
integrity and sovereignty of thig coun-
try which ig dear t; everyone of us,
to aly concerned, and we have only
to promote such feelings and not
make any statement to aggravate the
situation.

SHRI B. D. KHOBRAGADE: My
question regarding the Maratha Maha
Sangh and their agitation regarding
propaganda. .,

said he will pass on that information.

SHRI P. VENKATASUBBAIAH: I
said all the things.

SHRI B. D. KHOBRAGADE: ...
dealing with reservation for Sche~
duled Castes. ..

MR. DEPUTY CHAIRMAN; - That

is a different matter. ]

SHRJ RAJENDRA SINGH
ISHWAR SINGH (Madhya Pradesh):
Sir, the Government hag to be
congratulated for having contained
with efficiency the disturbanceg in
Pune and the surrounding areas.
There are anti-socia] and communal
elementg that appear to have dis-
credited the Government, 1 am in
‘agreement with Mr  Shahabuddin
that people hay, the Iliberty to
practise religion, but T would not
support him o, the question of using
loudspeakers at a tims when' it causes
a great amoupt of discomfort to per-
sons living in those areas. We have
the ruleg that loudspeakers are not
to be esed before 7 AM. and  after
11 p.M. and one would expect. that

s, — [P

)

(Interruptions) -
MR. DEPUTY CHAIRMAN: Hs.
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-they would be enforced by the Gov-
_ernment, Sir, it is unfortunate that
‘an hon. Member trieg to make politi-
cal capital out of a gituation like this
when he brought a reference tg Mr.
Antulay, which, I felt, wag uncalled
for. These kinds of political antics
mislead the people and are responsi-
ble for causing a lot o mischief
when they appear in the press,

Calling Attention

Sir, we have seen in the coursg of
the last eighteen monthg a series of
communal  disturbances  spreading
over varioug partg of the country.
Keeping thay in view, may ] suggest
10 the Government that a special
legislation to dea] with offenceg aris-
ding out of communal riots and
_ communa] disharmony may be con-
o templated. by  which enhanced

punishmentg are given to the

offenderg and larger action ig taken
under the preventive acts? A ques-
tion was asked: What wag the police
doing when thes, disturbancey were
going on? I woulg only venture to
say that whenever the policg goes
"into action invariably there ig a
demand by my friends from the other
_ sidq for a judicial inquiry, If guch
. demandg are less and the police is
* wmot criticized, 0 matter what they
action,
maybe the police morale becomeg one
of a better standard and we may
fing them taking action that we ex-
pect them tg take.

. SHR1 P. VENKATASUBBAIAH:
Sir, T think the hon. Membey for
having given valuable suggestions.
One point ho has made is about a
" special legislation. Sir, the sugges-
tiop hag been taken

St Arfrr A o =R,

Y 3g4 AAT ¥ T, T AT HIT WA=

S gT # S TR 3W, 9A% Hdfaw
- ot 73 uF wA7a f3g qfeam weam
L ofgTE @ T & T gawy
freyadr qf 9z 2 f war wgiew

9T &1 o =27tz gl ggh fear @

T it iz full of inaccuracies.
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AYT GIY §Y ATFATT AZTFUE , HESAG
g & 9AF AT I|@ T AW
I oY nafrad § e ¥ Ag A1 7g
& 1 st ¥ ara ag § =i, v e i
A TS S M H A F 39 M@THAT
3a¥F 715 fan agd & wfwev, gfas &
deRIara gl q@r 91 S
wge % ar fsra gy &7 o 56 fopar
& 66 2537 26 AT F AT AT IR
ATy IGi Fg g & fr AT T N
farnfrdt gae Ficg # firwar gu,
A I3 3 FHIVHTA WY T L G A
ugw Bguraz fr o 25126 A
FY TG AHATAN Fr g AT gE A AGgH
TS AR Y A7 IaF I FFIA &
A ) 38 97 gHAT AT, ATH TA AW
i T AT AT ARG JGHT FT | AP |
Tz firretfeat g% | ey frerare frdt
gy a+fr I Fafrae Pt & § ) Pt
ore Pefaser awg g€ € 3 &y A vadt
g1 sfvre v femarfs Q0 &
awy T § | |aTy ag § fe A |45
TZ AR QI I HIAT ATAT  , AR ATLHT
Hr =Y aFFT AW § {5 o Fofaw
THtitEa & § 78 a| A oAl ¥ =
a1y &, I AL AN @A E ar
T A ¥ S e fEAT, @t 9ad
B A\ N7 Fregia goam Tvamt
g A%AE FT AT AT A
% wfuwe arga ¥ g1 s wifae
qT &, AEFATTT ST BT KT qoaT 1% :

persons with communal record deo
not get involveq in politicaj activities,

T T AT ANTE T HIT AEE F7A

" & aFT Pafaae fraer § F | oA

58 T § zafAUzadNG ye TR AR
gt Fegl & gt s fopar g | A
AT ASATE FT  ual  FEETAT 07 |
TR AR w5 gewr o ady
T § W THH gH TO T greaet
FE RN T FTRE 1 78 T TSN

N
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[+ grfas amraev _
AW aF W X H g g g
TG A UHS Y | ATHA T g
w1 o, 7T FTO0 W, TRV HNE ST
&l

fa, 7 i wgd § o
T gf §, vER A ™
T AGETr w@ gAmw oo, &
o A&y ot Y Fgwr fFowmw o
Wl aa| dfwd | "

R mmifa awndawc o o

frrge sfedr 7t 8. .. (swwum)
ot Iquwafi : T g9 g A
TwE @ g W g, (waaw)

. 'a'%rﬁ‘ﬁ freie Awerg ¥ 0 -

ot aafr  awmdasT 0 A
TiE AR A deT ¥\ TWH ITD
Y T A g

SHRI P. VENKATASUBBAIAW:
I am not capable of understanding
you, That i3 my difficulty. What can
1 do?

ot geawafe: ®wag R E

ot @aifirr avmdase @ wEE
S qary fem, 7| @ W foe
£ afew W I 1 WERE AT
HOE F R S WA F, T

L QUL S
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TER ™ A @ @ g AR I
i’ragma’rﬁa?gtgrﬁ =

A a“'rfarr: fa: g W F

Rea sl SE I O 1) srarra “a”
W ag f Sy ) @ OF a9
T A R Q@ oar T, @
frg o st gEAY € 99 a® W
o TR W@ ¥ 1 ag W W

.a’rrﬁﬁmﬁmaﬁﬁl

AT 78 FWT AT @r § F g
FEEIIA F gmﬁm dfage . &
FUETHET Tggd
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gifas g, aﬁfaﬁwﬁaﬁwmﬁ,

fasaaarar &t ﬁlT'ﬂ'R FT foar
qr, @ SEA Ig arr & o fF 9@
w7 & g faw  faw
R e - O € I B S CIE
wérarrra:rrtafrﬁ graq qra fear
wiT g faEwAarar w1 gEme
fow faa g awax ¥ fear

ot AT qTY A AEIRE T(EH,
ER I B S T (R
#r argrm wre gfear ® W wd @
mwmwgsﬁﬁm
% FC §AWT § ... =
“wferm qeoly A AS W
“arrge fgo 18 S § @
faY fomae R AR TEAEAT
wer Hfeerd AISWATET G
qEEAAE AT AT
Iy A« WA |
=t guawae :
&fstr, amAdT ad |

sfy yeifera awmidwe ¢ & UF
fqaz % 9@ ¥} F 1 . . .

“araEurg WIS FYA qAT qE-
mMET HT F L

fagtzagiql AT Jead I
q fesrm qeoral mafesr

afen  afgary  foawe o1
g ar gfeww  deradean
gEATHAT 5, eq. s WA 4T
frait  wER @A AG
w17

FYE QT FT
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T@FT AT q FIAT AEAT | A0
uw fefigae ereA §, 15 AT @ra
AR &, 9[A (e F AT AT AT AT ATRA
97, 5el 4T AT G & fg A ey
& xaaT a3T wgE &, AR e &
fom e wiesrn wet w41 HIT Fadmn
Fgwe ag qfeerH FUA AT HM@Ap, AY
4 ASEY F AT FTE Y WT IA «3H
1 oser fwar wwr 0 -

A AT agd AT HAg AT
gATdo QAo Wlo, &lo TS0 UF =T
fadmt 2@ 7% 1 ag fawar @ oy
aqAragAF Ay va yfaimmeT ¥
U & GHATZI THT | Tq THIT FY
T AT 99 T E | UG ZRIT TG |
FUr 3aFT a8 & f5 wetiefue wuw
FTYA F XEqTiY FT 1 Hifoy £7 7§
g fo 1€ nafem wivg farmr tawr @
JTT; g4 F f@ga(T® ag a19 § | 4 SAFY
qfaFr® s furmtdmr wT T afre
fafas feadfa & nrat & fw At sar,
T AT T ATGT § A FGF Aotest far -
ST 72T & wOga F HTH 9| T FAX
¥gQ %1 g7 va@r aEd ¥ @ § afw
98 4T 489 o1 91 @ & {5 gw afgar
A&t farardey adl am, g
F< qafes FT7 S0 T AT T/HY
aqT R an 1 Tafay sftwq, # gvare
F| ATTIE FAT A1GAT § FF——N Z7oim
Jargi @ &, s aar gard 98
qqAY g T §-HAG FIT Tewe FT
Fiew ag §, foar # afeg, Aferd
Fi o g6 & AT 4T H1E Fqorest FEAT
HTRT, AT FEAT, AT FQ, HK
IFY Fewrst AT HE HN(, I8 TR
irzfasn FI AT FFAWA W STHE, A
qg SHTE AT, FH EFA ITAT AGY . L.

st guawmE g1 TT | arAd
HAT Y S@ETE &

ot wafra avndaws ¢ zafaw
# A AEIRI Y SrTRAT TR § PR wT
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[t mifgs drrET]
R, U, AREEY H O AEEr gav
L& ARt qger YA Agr ar v
gfra AWM &7 g weu¥ g §
T 37 R gU, S 9T FIH 7
IS AfEy ¥ 3¢ 1Y AL, AL AT
firrgenfrat g< va® 70 Frr et §
FAFTIITEMH #, IAF! I § 97
atETRATT TEr MY A ag & dar
qrera g3 fra®t qangs fFar st asar
| O T e

sft gqawal : quETST FHIfAT |

st vafae armdew: safwq oy
%% QAT o 34 0T I ATARII ATGT
fs a7 dfggm T fggeata ¥
fafeda =t fafas fradls feg go &
afg JAFT Qe FLL & FIA FIE FT
RN 47 AT AT w7 fZRraq ®ET AT
A, S9FT ATF AT FT AT I |

SHR; P. VENKATASUBBAIAH:
Sir, Mr. Bagaitkar has made a point
. which I have already answeredq ela-
borately, about permission and other
things. He has put gome questions and
has also answered them himself be-
cause he hag said that there were
three Irani hotels but only two were
burnt and on, wag not burnt and so
it cannot be taken as a communal
thing. All these matterg are there, He
has answered some of hig own ques-
tions. So I neeq not answer them.
He knowg all these matters, There
are anti-socia] elementg who  take
advantage of it; there are fanatics
who take advantage of it; thepe are
politicians who would like to make
political capital out of it. The sum
tota] or the cumulative effect of all
this ig that undesirable elements in
public lif, create all sortg of trouble.
We have tg distinguish the good from
the bad, the good from the evil and
we have to see Whether any anti-
social elements are taking advantage
ot it. Ve cannot just in one breath
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gsay that everybody is communalist
or everybody ig secular, So these are
the matterg which thy State Govern-
ment’ig looking into very carefully.

1 would only request the hon, Mem-
ber, Mr, Bagaitkar that if he has got
any more information, he may give it
to mg go that I can pass it on to the
Maharashtrg Govrenment and they
can go into the matter.

st AR AW W o (99T
qT) : AT, SAF VAT FT A
agl arar, |, -

ot grawmfa : SEATT IR IAF § %
Q19 AT AT § WEr WA | )

SHR] SADASHIV BAGAITKAR: I
want one clarification.

ot i qA wE : A 18

d57 g1 97, 1WA |

oft gumarafe : 7 a9 dq wWE !
2 92 T AEH g qF! | AR A F -
qr &

|

L]

SHR; P. VENKATASUBBAIAH:
I have already given all the answers,

off efirs anrrdewe . & AT ST
FQIAAT 5 g, ag I FERAT B AW

g 1 AR 9% 1 SFRIANT § qg TN
3% # fag 4@ ¢ g ag § af
FFIT & 91y F1 g9 §, gasr awm-
T 7T gt aw AT ¥ §, ag A AGH
F1 K g1 1) § g9ET AAIF AT IA

T g1 g Wfge

SHRI P. VENKATASUBBAIAH:
Sir, about banning of loudspeakers,
thig is a matter on which there must
be a-consensug arrived at from all ™
religioug parties, It is not g though
the Government can take unilateral
action. That wag a thing which was
in vogue for so many years. We
cannot tak, unilateral action. Other-

|
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wise the Government wil] be blamed
for taking away the religious right of
the individual, So these are the mat-
ters. 1# they Opposition has got any
make, the
Government will certainly go into
them, S T

SHR1 NAGESHWAR PRASAD
SHAH]. So the Government is help-
legs to stop the communalists?

MR. DEPUTY CHAIRMAN: Mr.

“Yogendra Sharma.

s Aree wat o |TAER, 9wl
warereg # warge M gad SoE

C# WY g0 gT ITE AR F FTE

FIt g H AT A F owAa

- Adt strar Irgat 0 § ) g IrAar

g fr afy =8 € A A 97
gregarfgs & g1 a1 w9
I FH T AT w1
TR F1% BA@T F7 W & AR IIF

C @y Ay @R 2, 38 daW A o

s

-——

afl 1 awmE & G| § fa& oA
I AN grEa qEy g A B fw oag
areetfas # qaFAT §9d gE
waifa g g & A za e
1 gu afe agy 9 @ swRa &
e & A gfrar } ag @m
g oSradt

g el WEWA F 3@ aFe
3 sgwa § T qrewerfaw @wat
FI A F FRT AT IAFT AL
F@& g A A F? aFT @,
R OSAF W AWel A+ AgEa
g fo faare ¥ e 9T § uwafaw
Y 9¢ 94 } dEAT § AT RAY
ga 9 faare adfl Iy @ @w
o & gfaare * AR A @
aFd ) GIFIT § ga) ag fusnag
2 fo o g% € fv ag &°q ad
g faaq st warg § qAm™ A
g f& wwran F @ 97 8w ag F
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W ST 917 W@ q@ F AWI
g2 f& =R zearfys weriefosw
R, fam werdefaen g, fag war-
Fefaem g1, 35 aw@ & o arsarfar
o gqrfes Ire 430wV qW
faarr & 9% fogamw faarr &
WT 9L,  UFAfAF &[T 97 Al
Tfgr N zaF f&F " q@r 7
wE? gr Y @ f5 SE-wEr Fmat
N AT JEA @Y frar smar g,
Mt w1 g S fear ST o
qRIT 79 F@ A & f aAmF qry
STogAT Fogrga §, wrETmarof
g S amsz ¥ F A1HA B a7
argTaren 4 Ad) zw arfus
IR & fgams, od fArdemr &
fay vigfea w=e a9 & &w
ar afl g g fer am #9
faare & oyX 9T a3 &, #3 7w
i ¥ w9 wAey 7 sl
A wEE § N e gwE W
ga¥ fradagt =y, ANaaE w@
oy faeGerar o fwsr & w27
39 €I IC AT GrEE FQ@ 8 7
a8l w@ & amsr ywaa F I
H fan geend & st AW wwrawt
), wgara wR glfemiEt ar
e 2 & 7T ww wa Eae
¥ g favderar A\ foere 3 & anfw
3 g AT ¥ gafROEAr ¥ qwan
& sl S A FaF ? w4 A am
Y ? e -

. ggEe, A & s . ¥
gav qgr fv amamrem sTw AR
gl &1, s g @l & afefwa
g, Fma @Y AT 1 IAF AR
gafrdast & = aga § TR
s g o A g owAwr gfqd
F1 gerwa X, IAFT TIT FL |
F ot wam, w8 ft  feegear
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[
343w W waAy” w9
W Fe aeifawar ¥ srgv &

qra Al ST 1 AT g A I4
qve F ST FT OFATT &y P

FF AF AF(AE T ATaTE
Fgt FAAT AR, g A anar
Tfgy 1 afe FE N faaw @,
M N F e Ay g, mgaswal
F fa¥ @ gar, SmigEl ¥ faR
amr gA, feepdt 3 fayr s G
fagt £ fayr am g 1 Ty fad
TF uR & faf qradl &0 awar
a9 @1 Ig eI ANara F fawE go |
g7 A &A AtaT g Aikadt § fag sar
31 89 A strd mar &, b ga e
g & fAaafet & far ga smr &)
Sa% faars 74t ag) aate gAY? T
R} aTias  arEsEfawaT &1 gfesm o
AT g7 #7 f5 aft A @
@ ow af mar Al T
F qatll N ox Hifen gardr |
AT Fgy § 5 agy A mayx @
f9aF Foe gm = 48, agaE
wt @ifa sfeory arar wed &
WerRfa®ar qF car Iy wEar
g fasr 5 adre Alr a0
T F A wAgufa AT Wy
FY UwHfor we o W s
| R 9% IAFT Arar.frar g g
fa #dwA aarar wrg o med
axee w9 fear, gam @ W
ax@e s faar | stafs qrevarfuear
HT TAT qFE Ft avg FTAT g,
AF FxA< F A1 F gw Anil oA
CUBEE Gl A

@t fra axax & «f¥ wm
W FAGG ! OAWRT agex Q)

S & 9 F a1 gk arfs ag

[ RAJYA SABHA ]

of Delni Teachers 084y

Fam HIT J94 €% q aiwnfawar
# Ar9 EIgT ¥ ¥ |

SHRI P, VENKATASUBBAIAH:
Sir, my friend is a very senior
Member. He spoke with erhotion. His
dedication, to the cause of communal
harmony is beyond ahy doubt. We
all appreciate what he hag said. I
have already said that in ddition to
sending circulars. the Prime Minister
hag revived the National Integra-
tion Council. A geparate sub-commi~

_tee has been gformed for communal
harmony and severa} groups and
politica]  parties ar, represented

there, 1t ig not as though the Govern-
ment ig gitting without doing any-
thing. In our midst we have several
saints. Kabir preachey communal
harmony., We all participat, im
Muslim festivalg as if they are our
own festivals. It iy all for thg sake
of communal harmony becausg it i8
communal harmony that keeps this
country intect ahd together. I en-
tirely ggree with what he hag said.
The school curriculum must bz so
changed ag to impart gecular educa-
tion to our students who are the
future citizeng of our couniry. So
far as the officers are concerned, a
code of conducy hag been -gyolved
with pegard to their behaviour im
relation to communa] organisations.
We have done many things. We have
to activiga them and we have to co-
operate one another to create an
atmosphere of communal harmony in
this country.

REFERENCE TO THE DEMAND
FOR REVISION OF PAY-SCALES
" OF DELHI TEACHERS

MR. DEPUTY CHAIRMAN: Now
Special Mentions. Shri Satya Pal
Malik, .

st amae afaw (S gw) ¢
arraR, foedt & Tl & AR
e fom & eaEl, awTd agEdr
¥ ToT T el o faar s
ST Y ATAAT AT A § IR
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